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No. 87321/23/2011.—In exercise of the powers
conferred by Section 28 of the Nalanda University Acy,
2010039 of 2010) and with the assent of the Visitor, the

« Gaverning Board hereby makes the following amendment

10 the Nalanda Univessity Statutes, 2012, namelye-

2 In the Nalanda University Statotes, 2012, in
statute 9, o clause (13, after tem (1) the following tem
shall be inserted, namely

“(fia) & nominee of the Ministry of External
Affairs”.

D ANUPAM RAY, Ju Secy. (Nelanda)}

{ADVT. INA/Exty 19107131

Note : The princips} Statutes were published in the Gazete
of Indin (Weekly), Part 1], Section 4, daled
the March 31=-April §, 2012 vide notification
Ne. /3212372011,
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